
  

Sakshi Balani 

sakshi@prsindia.org 
February 10, 2012 

 
 

PRS Legislative Research  Centre for Policy Research  Dharma Marg  Chanakyapuri  New Delhi – 110021 
Tel: (011) 2611 5273-76, Fax: 2687 2746 

Bill Summary 
The North-Eastern Areas (Reorganisation) Amendment 
Bill, 2011
 The North-Eastern Areas (Reorganisation) Amendment 

Bill, 2011 was introduced in the Lok Sabha by the Minister 
of Home Affairs, P. Chidambaram on December 7, 2011.  
The Bill was referred to the Standing Committee on Home 
Affairs on January 13, 2012, which is scheduled to submit 
its report by March 31, 2012.  

 The Bill amends the North-Eastern Areas (Reorganisation) 
Act, 1971. The Act established a common cadre of the 
Indian Administrative Service, the Indian Police Service, 
and the Indian Forest Service for the states of Manipur and 
Tripura.   

 The Bill bifurcates each of these three cadres for the two 
states of Manipur and Tripura.  
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